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'the la8t 1lve year. have been of the 'DIe 'bepaty ........ .. &lie IIbIII-
followiq order: u.,. 01 Bealtb aDd FIImII7 ~ 

(Sbri B. S. MlII'tb7): (a) No. Sir. 

Year Value 

(RI. in lakhs) 

1962-88 198.15 

1988-64 ti9.87 

11164-65 97.02 

1965-66 244.65 

1966-67 216.27 

From the above figures, it would be 
observed that the exportt; Of black 
pepper to the U.S.A. during 1966-67 
were more than the exports during 
1962-63, 1963-64 and 1964-65. How-
ever, compared to the exports during 
1965-66 there was a decline of about 
Rs. 28 lakhs. This sliiht set back in 
exports of black pepper to the U.S.A. 
has been mainly due to heavy accu-
mulation of stocks of this commodity 
in Indonesia, and the consequent 
lower prices, which that country has 
been able to after in competition In 
the U.S.A. and other markets. 

(c> The question of export duty on 
black pepper, like all other items sub-
ject to export duty, is being kept 
under constant review by the Govern-
ment at India. 

X-ray aDd Laborldor7 EQuipment tor 
Ayurvecllc IIIosp\tabI 

88Z1. Shri K. M. Abraham: Will the 
Minister of Bea1tb aDd Family PIan-
DiDg be pleased to state: 

<a> whether Government have re-
ceived any requests for the Bupply of 
X-ray and laboratory apparatus for 
testing urine and blood in Ayurvedic 
Hospitals in the country; 

(b) if so, Government's reaction 
thereto; and 

(c) whether Government have any 
proposal under consideration to live 
aid to Ayurvedic phyaicianl for treat-
in, cues of snake-bite? 

(b) Doe. not arise. 

(c) There. no scheme under con-
sideration of the Government of India 
for giving aid to Ayurvedic Physi-
cians for treating cases of snake-bite. 
However, an AY'UI'vedic physician was 
given assistance from the Minister .. 
discretionary grant for treating snake-
bite oases. 

UDder-iDvolclng and over-iDvoiCluc 
by Persons aDd CODQIIlDiea 

8812. Sbrl Rabi Ray: 
Sbrl Madhu Limaye: 

Will the Minister of Fiuance be 
pleased to state: 

(a) whether Government would dis-
close the naomes of persons, compamea 
and firms which have evaded taxes 
by resorting to under-invoicing aud 
over-invoicing between 1960 and 1967; 
and 

(b> if not, the reasons therefor? 

The Deputy Prime MlDISter aacl 
Minister of FiDaIwe (Shrl MDrujl 
Desai): (a) There can be no objection 
to furnishing this information. It 
would however, be a stupendous task 
collecting the information for such a 
long period 1'or the Whole country. 
Government would find it more feesi-
ble to furnish information relating tc 
particular assessees or for a limite(; 
period for the whole country'. 

(b) Does not arise. 

~ m-1m mUf " "'" "" ~ 
8823. ~ ~  

sf\' "'t """': 

!!In ~ ~ III .m-~ Fff 
~ fiI; : 

~  !!In ~ 'liT sqy;r tAl\" ~ 
it; ~ mr tI\'I" if ~ 'lit w 1PRI"IIf 




